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was Justice Khosla of the Punjab
High Court, who laid down in one of
his judgments that where non-sub-
stantial houses and claims have been
rejected, 1n equity perhaps the
clsam of one house should be reject-
ed and not of others That judg-
ment is under our exammation I
believe we have already filed an ap-
peal in the Punjab High Court and
the matter 1g, as far as I know, com-
ing before the Full Bench

ALR, Station in Varanasi

*633. Shri Kallka Singh: Will the
Minister of Information and Broad-

casting be pleased to state

(a) whether Government have re-
celved resolutions from public bodies
for setting up a high power trans-
mtter by All India Radio at Varanasi,

and

(b) if so, whether Government are
considering the proposal to set up a
centrally situated Radio Station at
Varanas:?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Re-
presentations have been receiwved
from certain Public Bodies for setting
up a Broadcasting Station at Varanasi

(b) No, Sir

Shri Kalika Singh: May 1 know
whether a centrally situated high
power 100 killowatt transmtter sta-
tion at a central place like Varanas:
will not be more effective throughout
the length and breadth of India than

any other station”

Mr. Speaker: It 1s an argument that
it ought to be wnstalled there What
1s the news that the hon Member
wants to eliat?

Dr, Keskar. May I add that not
only Varanas: but one or two other
centrally situated places are there
where it could be possible for us, if
funds allow, to put up broadcasting
stations But, as 1 said, it 1s not possi-
ble for us to do so
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Shri Kallka Singh: Moy 1 know ¥
there 18 any possibhility of the matter
being considered in the coming yearst

Mr. Speaker: This 18 & suggestion
for action He wants it, to be taken
up next year The Minister may say
1t 18 not possible
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Ehadi and Village Industries

Commission

*636. Shri Kodiyan Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) the procedure adopted by the

Khadi and Village Industries Commis-
sion while taking over the services of





